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SHR H. N. MUKERJEE :How did it 
happen that the Home Ministry’s interven-
tion took place over your head, behind 
your back?

MR. SPEAKER : In the list of names 
received from the Election Commission 
one name was mentioned as “Rajmata 
Vijaya Raja Scindia” ; we dropped 
“Rajamata”. In the case of “Maharaja 
Madhavrao Scindia” we dropped “Maha-
raja”. In the case of “Narendra Singh” he 
has not used any word.

SHRI SEZHIYAN : The 1971 elections 
took place before the abolition of the 
privileges.

MR. SPEAKER: I am not going to be 
guided by the Notification of the Ministry 
of Home Affairs. What do you want me 
to adopt ?

SOME HON. MEMBERS : 7 he Simple 
name.

MR. SPEAKER : So, the consensus is 
foi “Shri” and “Shrimati”.

SHRI H. N. MUKERJEE :We raised 
this matter on a question of principle. I 
did not raise it to get a decision. I could 
have gone to your room if I wanted to 
know your reaction. I came up to this 
House because I want to be satisfied that 
the House wants to be satisfied that the 
people know the mood of the House on 
a matter of principle.

Here is the Home Ministiy intervening 
»n a matter which suggests discrimination 
in the description of certain persons which 
goes against the entire idea of legislation 
which we have passed recently. The Home 
Ministry keeps mum. And you take the 
consensus of the House.

MR. SPEAKER: So far as our Secre-
tariat is concerned, ] have sought the 
guidance. So far as you and the Home 
Ministry are concerned, you may do as 
you like.

out of what has appeared on the Questions 
List. It is not limited only to th a t The 
fact is that this appears on the Questions 
List and derives from the fact that the 
Home Ministry has given certain general 
directions and has got it approved in the 
Cabinet which I am surprised to  hear.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT) : Sir, just 
before 1 came, I received information 
that Shri H. N. Mukerjee and Shri Era 
Sezhiyan have brought up this matter. The 
matter they have raised is about “the 
surreptitious and unwarranted inclusion in 
the Lok Sabha Questions List of the style of 
names of certain persons” and so on. This 
is primarily a matter for you to consider. 
But as far as the reply of the Home Minis-
try goes, as Shri Indrajit Gupta rightly 
said, it is a decision of the Government. If 
any statement is required from the Home 
Ministry on this, if we get notice in a 
regular manner, I can go into the papers 
and find out. Only then I can say.

MR. SPEAKER :The Notice under 
Rule 377 came at a very late stage. It was 
conveyed to the Government at a very 
short notice. I would ask the Home Minis-
ter, so far as his Ministry is concerned, 
to later satisfy the House. So far as 
our business in the Lok Sabha is concer-
ned, I will go by the consensus of the 
House.

Have I the consensus of the House?

HON. MEMBERS : Yes.

MR. SPEAKER : So, henceforth, they 
will be “Shri” or “Shrimati”. And, anything 
like "of such and such place” will go.

(ii) Instructions issued by Himachal 
Government re. notification of 
vacancies.
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“With a view to give equitable op-
portunities in the matter of 
employment to the job seekers 
in the Pradesh, it has been 
desired that recruiting authorities, 
while notifying vacancies, should 
also send information to the 
Pradesh Congress Committee and 
District Congress Committee so 
that these agencies could pass on 
such information to the suitable 
candidates available for such 
jobs and give proper guidance to 
them in the matter of employ* 
meat. Copies o f the notifications 
issued by the Public Service 
Commission may also be simi-
larly endorsed”.
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(iii) Alleged partisan broadcasts by th« 
All India Radio

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Sir, under rule 377, I have 
to refer to ccrtain bioadeasts that are 
being made by the All India Radio 
these days, lt is most amazing and sicken-
ing to beai tbe All India Radio 
broadcasting the highly partisan and 
malicious rcmatk of the Prime Minister 

—I should say, rather, of Shrimati Indiia 
Gandhi against the Opposition Parties made 
at party conferences and elsewheie. Shri-
mati Indira Gandhi has, of late, been 
carrying on a vilification campaign against 
the Opposition Parties in her public 
utterances. Among other things, she has 
been accusing the Opposition of having a 
global tie-up which means even doubting 
their patriotism. It is most extraordinary 
that the All India Radio which is a public 
institution, built with a huge amount of 
public money, should be so blatantly ex-
ploited for party purposes and it should 
behave as if it is the mouth-picce of Shri-
mati Indira Gandhi and her party.

The tirade against the Opposition carried 
on the All India Radio is strident and 
repeated of late and sometimes in the 
morning the first item you hear after the 
prayers is the remarks of Shrimati Gandhi 
against the Opposition Parties. We demand, 
therefore, that this campaign by the All 
India Radio should be stopped immediately

and those officers who have been respon-
sible for this sinister propaganda against 
the Opposition Parties be brought to book.

SHRI DINEN BHATTACHARYYA 
(Serampore) : They should be promoted.

SHRI SHYAMNANDAN MISHRA: 
The Minister for Information & Broad* 
casting has got nothing to say about it? 
He is here.

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJ* 
R A L): You will agree with me that this is 
one of the generalised statements that our 
friend, Shri Shyamnandan Mishraji 
normally does and he has not said anything 
specific. He knows very well that All 
India Radio like the newspapers do give 
out news. Whatever the Prime Minister 
might have said—on that there may be or 
may not be political differences with the 
Opposition Parties—but the question is that 
the media tries to give the news. When-
ever mv friend, Shri Shyamnandan Mishra 
says something, it also comes.......

SHRr SHYAMNANDAN MISHRA : 
No, no. It is completely wiong. All India 
Radio must not be used for Party 
propaganda and for broadcasting Shri-
mati Gandhi’s speeches on the Party's 
forums and other conferences. She is 
only making them as a Party leader.
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